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Orde 2418 3

Neither the applicant's ceunseél nor
the applicant himself in persen is present

when called., Neo request has alse been made on

- behalf of the learned ceunsel fer the applicant

seeking an adjeurnment, Hewever, Shri D.N.
Mishra, learmed ceunsel fer the Respondents
is present. Shri Mishra once again cenfirmed
that the necessary orders sanctiening
family pensien as well as sanctien erders

in respect of retiral wenefits including

DL RG. have already been issuved in faveur
of the agpplicant., In the aferesaid premises,
there remains nething mere te be adjudicated
in this O.A. and accerdingly, the Q.A. is
dispesed of fer having beceme infructusus,
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Yo costs.




